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June, 1976, publishing the Tamil Nadu
Private Colleges (Regulation) Rules,
1976.

(i) Notification G.O.Ms. No. 1286
and 1287, dated the 25th June, 1976.

(iii) Notification G.O.Ms. No. 22] 6,
Education, dated the 3rd November,
1976.

(iv) Notification G.O.Ms. No. 2477,
Education, dated the Ist December,
1976, publishing an amendment to the
Tamil Nadu  Private Colleges
(Regulation) Rules, 1976.

[Placed in Library. Se. No. LT-190/77 for
(@ to (iv)]-

I Report on the Progress made in
the intaket of Scheduled Castes and
Scheduled Tribes against Vacancies

reserved for them in recruitment

and Promotion categories on the

Railway; for th, half yea, ending
the 31st March, 1976

Il. Notifications of the Ministry of
Railways

THE MINISTER OF RAILWAYS jfPROF.
MADHU DANDAVATE): Sir, I beg to lay
on the Table:

. A copy (in English and Hindi)
of the Report on the Progress made
in the intake of Scheduled Castes
and Scheduled Tribes against va
cancies reserved for them in recruit
ment and promotion categories on
the Railways for the half year end
ing th, 31st March, 1976, [Placed
in Library. See No. LT-79/77].

II. A copy each (in English and
Hindi) of the following Notifica
tions of the Ministry of Railways:

(i) Notification G.S.R. No. 1640,
dated the 20th November. 1976,
publishing the Railways Red Tariff (9th
Amendment) Rules, 1976.

(ii)) Notification G.S.R. No. 1641
dated the 20th November, 1976,

[11 APRIL 1977]
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publishing the Railways Re* Tariff
(10th Amendment) Rules, 1976.

(iii) Notification G.S.R. No. 3731,
dated the 11th December, 1976
publishing the Railways Red Tariff (11th
Amendment) Rules, 1976.

[Placed in Library. See No. LT-76/77 for
(i) to (iii)].
(iv) Notification S.O. No. 264, dated

the 21st January, 1977, [Placed in
Library. See No. LT-76/77].

(v) Notification G.S.R. No. 112,
dated th, 22nd January, 1977, publishing
th, Open Lines (Railways in India)
General (Amendment) Rules, 1976.

(vi) Notification SO. No. 346. dated
the 22nd January, 1977, publishing the
Railway Passengers (Cancellation of
Tickets and Refund of Fares) Rules,
1978.

[Placed in Library. See No. LT-76/77 for
(v) to (vi)]

(vii) Notification G.S.R. No. 272,
dated the 26th February, 197T,
publishing ttie Railway Rate* Tribunal
(Amendment) Rule® 1977. [Placed in
Library. See N«. LT-78/77]

(viii) Notification G.S.R. N«. 405,
dated the 19th March, 1977, publishing
the Railways Red Tariff (Amendment)
Rules, 1977. [Placed in Library. See No.
LT-126/77].

I.Report (1975-76) and Accounts the
Indian Tourism Development
Corporation Limited, Ne,, Delhi and
Related Papers

I1. Notifications of the Ministry of
Tourism ana Civil Aviation and Related
Papers
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[RAJYA SABHA]
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wfggear Aro Fo  fyo  He
45 (%) faaiw 31 sadr 1977

(4) wriars (Fav dainy)
faw, 1977 FY9 5 T a7 FrE
Hig {FAT dio Fo 7o Ho 49
(%) feiw 31 934, 1977

Placed in Library. See No. LT-211/77 for
(2) to (4]

I. Notifications of the Department of
Revenue ang Banking

I1. Tlie Medicinal and Toilet Preparations
(Excise Duties) (Amendment) Rules, 1977
and Related Paper;

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H. M.
PATEL): sir. I beg to lay on tlhe Table:

I. A copy each (in English and Hindi) of
the following Notifications of the
Department of Revenue and Banking,
under section 38 of the Central Excise and
Salt Act, 19%4.—

(i) Notification GISR. No. 937(E),
dated th, 21st December, 1976,
publishing the Central Excise (Twenty-
Eighth Amendment) Rules, 1976,
together with an Explanatory
Memorandum thereon.

(i1) Notification G.S.R. No. 88 (E),
dated the 25th February, 1977 publishing
the Central Excise (Third Amendment)
Rules, 1977, together with a,
Explanatory Memorandum thereon.

(HI) Notification G.S.R. No. 165(E),
dated th, 1st April. 1977, publishing the
Central Excise (Seventh Amendment)
Rules, 1977.

(iv) Notification G.S.R. No. 443, dated
the 2nd April, 1977 publishing the
Central Excise -Fifth Amendment)
Rules, 1977.

[Placed in Library. See No. LT-216/77
for (i) to (iv)T.



